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THE HIGH COURT OF TRIPURA
AGARTALA
CONFIDENTIAL REPORT OF JUDICIAL OFFICERS

Name of Officer_______________________________________________

Report for the year/period ending on  ______________________________







For instructions and guidelines, please see page 21 onwards

CONFIDENTIAL REPORT OF JUDICIAL OFFICERS
Report for the year/period ending on __________________
PERSONAL DATA
(To be filled in by the concerned Officer)

1. Name of Officer



:

2. Post held with special power, if any

:

3. Date of continuous appointment to the
:

present grade






4. Present post and date of appointment

:

thereto


5. Period of work done during the year under report :


i. On judicial side

: ............................. days

ii. On administrative side
: ............................. days

iii. On deputation


: ............................. days

iv. Period of attachment

: ............................. days

6. Brief  description  of  the  duties

:

performed by the Officer including

any other special work done during

the year with special achievements,

if any.


7. Brief description of assistance and

:

guidance received  by  the Officer

from his seniors










OTHER DATA
1. Mention instances, if any, where you have not delivered judgment within 30 (thirty) days of hearing arguments with reasons for such delay.
2. How many cases are fixed for further hearing after conclusion of argument?
3. Mention any five cases where the Revisional/Appellate Court reversed/upheld your judgment.
4. Mention the adverse remark, if any, passed by the Revisional/Appellate Court on your judgment.
5. Summary of the Work in the Court and the Work turned out by the Officer:

(a) 
	Cases pending at the beginning of the year under report
	Institution during the year under report
	Total for disposal
	Disposal during the year under report

	
	
	
	Main case
	Misc case

	
	
	
	
	


(b) (i) Total no. of cases pending for more than 4 years at the beginning of the year: –
      (ii) Total no. of such cases disposed of during the year under report: –
      [For details: Fill up the attached Forms-I & II]

(c) If there are no cases pending for more than 4 years or less than 10 such cases pending at the beginning of the year under report, the officer concerned shall further furnish the following data:– 

(i) No. of cases pending for 4 years and no. of cases disposed of therefrom: –

(ii) No. of cases pending for 3 years and no. of cases disposed of therefrom: –

(iii) No. of cases pending for 2 years and no. of cases disposed of therefrom: –

(d) (i) How many bail applications were instituted within reporting period.

      :-

(ii) How many bail applications could not be disposed of within one week from the date of the        institution.

     :-

(e) (i) Total number of accused who were in custody and faced trial during the period under 
reporting.


 :-

(ii) In how many cases trial could not be concluded within six months in case of Magisterial trial    
    and within two years in case of Sessions trials where the accused were in custody.

   :-
(f) (i) What kind of efforts were made to dispose of all the cases pending for 5 years or more by the               end of the year.

      :-

  (ii) Total number of cases pending for 5 years or more at the beginning of the year.

   :-
(g) (i) How many under trials have completed the period of custody in excess of the sentence likely   
     to be awarded, if conviction is recorded.

       :-

(ii) How many under trials were released on personal bond by the concerned trial courts for the          period under assessment as a supplement to Section 436A of Cr.P.C.

  :-

  Form-I
GENERAL STATEMENT OF DISPOSAL FOR 

THE COURT OF ............................................................................................................. 
	Sl. 

No.
	Type of cases

(as applicable)
	Pending at the beginning of the year
	Instituted/ Brought on transfer
	Cases transferred out
	Total for disposal
	Disposed of
	Pending at the end of the year with institution
	Units obtained

	
	
	
	
	
	
	Con
	Uncon
	
	Con
	Uncon
	Total

	1
	2
	3
	4
	5
	6
	7
	8
	9
	10
	11
	12

	1. 
	Title Suits 
	
	
	
	
	
	
	
	
	
	

	2. 
	Money Suits
	
	
	
	
	
	
	
	
	
	

	3. 
	RCC Cases
	
	
	
	
	
	
	
	
	
	

	4. 
	Misc (J) Cases
	
	
	
	
	
	
	
	
	
	

	5. 
	Title Execution Cases
	
	
	
	
	
	
	
	
	
	

	6. 
	Money Execution Cases
	
	
	
	
	
	
	
	
	
	

	7. 
	Title Appeals
	
	
	
	
	
	
	
	
	
	

	8. 
	Money Appeals
	
	
	
	
	
	
	
	
	
	

	9. 
	RCC Appeals 
	
	
	
	
	
	
	
	
	
	

	10. 
	RCC Revision Cases
	
	
	
	
	
	
	
	
	
	

	11. 
	Misc. Civil Appeals
	
	
	
	
	
	
	
	
	
	

	12. 
	Claim cases u/s. 166, MV Act
	
	
	
	
	
	
	
	
	
	

	13. 
	Indian Succession Act/ Succession/ G & W Act Cases
	
	
	
	
	
	
	
	
	
	

	14. 
	Guardianship Cases
	
	
	
	
	
	
	
	
	
	

	15. 
	Misc (Probate) Cases 
	
	
	
	
	
	
	
	
	
	

	16. 
	Title (Probate) Suits
	
	
	
	
	
	
	
	
	
	

	17. 
	Title (Matrimonial) Suits
	
	
	
	
	
	
	
	
	
	

	18. 
	Appointment of Receiver/

Guardian
	
	
	
	
	
	
	
	
	
	

	19. 
	Other Family Court matters
	
	
	
	
	
	
	
	
	
	

	20. 
	Reference under LA Act
	
	
	
	
	
	
	
	
	
	

	21. 
	Reference under ID Act
	
	
	
	
	
	
	
	
	
	

	22. 
	Interlocutory matter under ID Act
	
	
	
	
	
	
	
	
	
	

	23. 
	Wakf matters
	
	
	
	
	
	
	
	
	
	

	24. 
	Departmental Enquiry
	
	
	
	
	
	
	
	
	
	

	25. 
	Arbitration (Execution) matters
	
	
	
	
	
	
	
	
	
	

	1
	2
	3
	4
	5
	6
	7
	8
	9
	10
	11
	12

	26. 
	Other contested Civil Cases not covered above 
	
	
	
	
	
	
	
	
	
	

	27. 
	Sessions Cases: Type –I
	
	
	
	
	
	
	
	
	
	

	28. 
	Sessions Cases: Type –II
	
	
	
	
	
	
	
	
	
	

	29. 
	Criminal Appeals
	
	
	
	
	
	
	
	
	
	

	30. 
	Criminal Revisions
	
	
	
	
	
	
	
	
	
	

	31. 
	NDPS Act Cases
	
	
	
	
	
	
	
	
	
	

	32. 
	Cases under the Protection of Children from Sexual Offences Act, 2012 triable by Special Judge
	
	
	
	
	
	
	
	
	
	

	33. 
	Other Cases under Special Act tried by Sessions Courts
	
	
	
	
	
	
	
	
	
	

	34. 
	Warrant Procedure IPC Cases
	
	
	
	
	
	
	
	
	
	

	35. 
	Warrant Procedure Cases under other Acts

not included in this list
	
	
	
	
	
	
	
	
	
	

	36. 
	Summons Procedure IPC Cases
	
	
	
	
	
	
	
	
	
	

	37. 
	Summons Procedure Cases under other Acts

not included in this list
	
	
	
	
	
	
	
	
	
	

	38. 
	Summary Trial Cases under IPC
	
	
	
	
	
	
	
	
	
	

	39. 
	Summary Trial Cases under other Acts

not included in this list
	
	
	
	
	
	
	
	
	
	

	40. 
	PFA Act/FS & S Act Cases
	
	
	
	
	
	
	
	
	
	

	41. 
	Electricity Act Cases 
	
	
	
	
	
	
	
	
	
	

	42. 
	Essential Commodity Act Cases
	
	
	
	
	
	
	
	
	
	

	43. 
	Cases under 125, Cr.PC/ Muslim Women (Protection on Divorce) Act
	
	
	
	
	
	
	
	
	
	

	44. 
	Domestic Violence Act Cases 
	
	
	
	
	
	
	
	
	
	

	45. 
	NI Act Cases

	
	
	
	
	
	
	
	
	
	

	1
	2
	3
	4
	5
	6
	7
	8
	9
	10
	11
	12

	46. 
	MV Act Cases/ Traffic Challan Cases 
	
	
	
	
	
	
	
	
	
	

	47. 
	Excise Act Cases
	
	
	
	
	
	
	
	
	
	

	48. 
	Juvenile Act Cases
	
	
	
	
	
	
	
	
	
	

	49. 
	Forest Act Cases
	
	
	
	
	
	
	
	
	
	

	50. 
	Wild Life Cases
	
	
	
	
	
	
	
	
	
	

	51. 
	Labour Act Cases
	
	
	
	
	
	
	
	
	
	

	52. 
	Weights & Measures Act Cases 
	
	
	
	
	
	
	
	
	
	

	53. 
	Foreigners Act Cases/IM(D)T Act Cases
	
	
	
	
	
	
	
	
	
	

	54. 
	Cases under Passport Act & Rules made thereunder
	
	
	
	
	
	
	
	
	
	

	55. 
	Cinematography/Copy Right Act Cases
	
	
	
	
	
	
	
	
	
	

	56. 
	Prevention of Cruelty to Animals Act Cases
	
	
	
	
	
	
	
	
	
	

	57. 
	Gambling Act Cases 
	
	
	
	
	
	
	
	
	
	

	58. 
	Tripura Police Act Cases
	
	
	
	
	
	
	
	
	
	

	59. 
	Tripura Shops & Establishment Act Cases 
	
	
	
	
	
	
	
	
	
	

	60. 
	Cases of Atrocities on SC/ST
	
	
	
	
	
	
	
	
	
	

	61. 
	Prevention of Corruption (PC)  Act Cases 
	
	
	
	
	
	
	
	
	
	

	62. 
	Consumer Protection (CP) Act Cases
	
	
	
	
	
	
	
	
	
	

	63. 
	Arms Act Cases 

	
	
	
	
	
	
	
	
	
	

	64. 
	Information Technology (IT) Act Cases 
	
	
	
	
	
	
	
	
	
	

	65. 
	Cases investigated by CBI and tried by Special Judicial Magistrates
	
	
	
	
	
	
	
	
	
	

	66. 
	Enquiry held as per order of the Hon’ble SC/HC
	
	
	
	
	
	
	
	
	
	

	67. 
	Orders on Final Reports
	
	
	
	
	
	
	
	
	
	

	68. 
	Confessional Statements u/s. 164 (1), Cr. PC/ TI  Parade 
	
	
	
	
	
	
	
	
	
	

	1
	2
	3
	4
	5
	6
	7
	8
	9
	10
	11
	12

	69. 
	Cases settled through Mediation


	
	
	
	
	
	
	
	
	
	

	70. 
	Cases disposed of in Lok Adalats/ Holiday Courts:

	71. 
	a) MAC Cases;
	
	
	
	
	
	
	
	
	
	

	72. 
	b) Matrimonial matters; and
	
	
	
	
	
	
	
	
	
	

	73. 
	c) Other Cases
	
	
	
	
	
	
	
	
	
	

	74. 
	Bail Applications u/s. 438 & 439 of Cr. P. C.
	
	
	
	
	
	
	
	
	
	

	75. 
	Other Bail Applications
	
	
	
	
	
	
	
	
	
	

	76. 
	Other Misc. Cases not covered above
	
	
	
	
	
	
	
	
	
	

	77. 
	Other Crl. Cases not covered above
	
	
	
	
	
	
	
	
	
	

	78. 
	Cases tried by the Juvenile Justice Board
	
	
	
	
	
	
	
	
	
	

	TOTAL
	
	
	
	
	
	
	
	
	
	


